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The diculty with regard to agricul-
tural labour, as Prof. Ranga himself
realises, is that a very large number
of workers are engaged in agricul-
ture in our country and it will be
very difficult to bring in legislation
and administer it.

I welcome the assurance of co-
operation -from the hon. Member from
Kerala. I again assure him that I
do not want to hurt him but he should
not also try to hurt me. On a previ-
ous occasion also we had this discus-

. sion and talks of co-operation. These
talks of industrial peace, progress and
success of the Five Year Plans were
followed by something else in the
field particularly when the workers of
the Communist Party went to shoot
the leaders of the INTUC with arrows
by removing tiles of the roof of the
rival Union’s office room. That is the
action outside. It should not be.
Otherwise, it loses all meaning [
would ask the hon. Members to follow
what the Labour Minister in Kerala
has been saying. If that is followed,
there would be certainly no oc¢casion
for him to quarrel with me. Read that
and follow that which has been said
by the Chief Minister and the
Labour Minister in Kerala as to how

the workers should behave. 1f that
is accepted, then certainly, I accept
all that the hon. Member said was

with sincerity.

Shri Narayasankutty Memnon: The
INTUC also should follow its maxim.

Shri Abid AH: INTUC has been
behaving and doing things in the
interest of the nation and jt will con-
tinue to do so. Nation is supreme and
the rest is subordinate; that is their
No. 1 principle.

The hon. Member said that the
administration of justice was good In
respect of non-industrial maetters but
are not good in industrial matters. If
they are good, they are good; if they
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are bad, they are bad. Everybody
believes that they are good. They
are certainly Supreme Court Judges
and their judgments are not only
supreme but also correct....
(An Hon. Member: And more leu'ned
than the Ministers’). Yes, of course
more than that. There is no intention
to take away the powers given by the
Constitution to the Supreme Court or
the High Court. The hon. Members
have a right to agitate for it, but asat
present the position stands we are not
inclined to amend the Constitution ‘on
that line. About bonus and profit
sharing being included in wages, there
is an amendment here. But, what is
profit sharing? That is to be defined.

Myr. Deputy-Speaker: Amendment is
aiso a suggestion.

Shri Abid All: Yes, Sir. First, it
has to be decided as to what js profit
sharing. Unless that formula is defin-
ed, we cannot put it into the Act. It
is not so simple. ‘Therefore, our
attempt is to fix up some formula and
once it is done, it will ind a place
wherever it is necessary. With
these words, I request the House t¢o
accept the Bill, as amended.

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was acdopted.

DELHI DEVELOPMENT BILL

The Minister of State in the Mimls-
try of Home Affairs (Shei Datar):
Sir, 1 beg to move:*

“That the Bill to provide for
the development of Dealhi aocord-
ing toplan and for wmatters sncil-
lary thereto, as reported by the
Joint Committee, de takan inte
consideration.”

"~ *Moved with the recommendation of the President.

P e
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Sir, this Bill was introduced in the
last session of Pexllament in this
House and was referred to  the Joint
Committee. The Committee consider-
ed the matter and made certain re-
commendations. Before 1 deal with
the provisions of the Bill I would
very briefly give the history and the
circumstances that have led to the
tormulation of this Bill.

In 1950, there was a committee ap-
pointed by the Government consisting
of certain hon. Members of Parliament
as also athers under the Chairman-
ship of Shri Birla for the purpose of
finding out how the Delhi Improve-
ment Trust was going on, what were
the difficulties they felt and what
steps were necessary for improving
that machinery with a view to carry
on the work of development in as
effective and satisfactory manner as
possible. They submitted their re-
port in April and thereafter they
made certain recommendations. One
recommendation was that so far as the
developmental bodies were concerned,
the machinery ought to be one and
the work of development should go
on through one machinery. They
also suggested what could be called a
Five Year Plan. Government consi-
dered that question and wanted to
bring a Bill even then.

As you are aware, a number aof cir-
cumstances intervened and in 19353,
by way of a short term measure, Gov-
ernment first issued an Ordinance
known as the Delhi Development Pro-
visional Authority Ordinance for the
purpose of preventing the construc-

manner. That
Ordinance was followed up by an Act
that was passed in 1955 and it was to
remain in force till 3ist December,
1088. About that time, there was the
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pire at the end of this month, that is
at the end of this year.

Shri Jadhav (Malegaon): There is
no guorum.

Mr. Deputy-Speaker: Let the Bell
be rung. Now there is quorum.

Shri Datar: By that time the Gov-
ernment considered the whole ques-
tion of the civic needs of Delhi, and
the second question as to what parti-
cular form the constitution so far as
the civic needs were concerned should
take, Ultimately, Government deci-
ded that there ought to be a Muni-
cipal Corporation for Deihi A Bill
in that respect was presented to this
House. It was also the subject matter
of a consideration by a Joint Com-
mittee. This hon. House has passed
the Bill already, and it is now before
the other House.

Now, 'at that time a decision was
taken that there ought to be one
developmental body called the Delhi
Development Authority. The object
of this would be to bring in all other
developmental or improvement bodies
under one Corporation—that is object
No. 1—so0 that there would be one
machinery which would lock to the
question of development in addition
to what the Delhi 'Municipal Corpo-
ration, under the Bill which has been
passed, will also be doing.

Secondly, Sir, as you are aware,
Delhi has been developing in all direc-
tions. The population has incresased
almost in a phenomenal manner.
Therefore, &8 question arose as to
whether it would not be advigable to
have all this development carried on

development of the capital of India,
Therefore, it was considered neces-
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known as the Town Planning Orga-
nisation. They carried on their work
so far as the Master Plan was concem-
ed and, ultimately, now the present
Bill has been brought forward before
this House for the purpose of having
a Delhi Development Authority which
would carry on its work in a syste-
matic manner 1n connection with
Delhi development.

As the House is aware, when this
matter was taken up for considera-
tion during the last session a point
was raised and very exhaustively
debated upon, as to whether there
ought to be a separate machinery
like the Delhi Development Authori-
ty, or whether all these functions that
are to be carried on in connection
with the development of Delhi should
be entrusted exclusively to the new
Delhi Municipal Corporation that
is going to come into being.
In regard to this question
varied views were expressed on
the floor of this House as also the
other House. We have also a dissent-
ing note by four Members out of 45
Members of the Joint Committee,
wherein they have stated amongst
others that so far as this question fis
concerned there ought not to be a
separate Delhi Cevelopment Autho-
rity, but that all this work and the
functions in connection with the deve-
lopment of Delhi should be exclusi-
vely entrusted to the Delln Corpo-

ration.

That is a point which was raised
then, and it is also likely to be taken
up by certain hon. Members. But
on this guestion I should like to make
it eclear at this stage that the Delhi
Municipal Corporation would be com-
ing into being for the first time, let
us hope, from the next year. If, for
exnmple, the Delhi Mumicipal Corpo-~
ration is in addition to its normal
functions also burdened with the
great work of development which is
of huge ong, then it is quite
likely that the Delhi Corporation
would have started on its career with

eartain handicaps.
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This Delhi development requires
large sums of money, perhaps In
terms of crores. Therefore, the work
of the Delhi Municipal Corporation
also would be fairly heavy and mani-
fold, As you are aware, we have
got various civic authorities in diffe-
rent stages of development so far as
Delhi area is concerned, We have the
Delhi Municipal Committee, the New
Delhi Municipal Committee, Town
Committees, Notified Areas and a
number of others. All these have to
be unified in the form of one Corpo-
ration, and their work is likely to be
very heavy and, as 1 have stated,
manifold. In the course of the dis-
cussion it was also pointed out that
the Delhi Municipal Corporation will
have to tackle numerous problems
Including problems which are of a
compulsory nature. There are also
other matters, as you are aware,
where it would be open to the Muni-
cipal Corporation in its discretion to
take up other items as well. Under
these circumstances, it was considered
necessary in the interests of the Delhi
Municipal Corporation itself not to
overburden it with certain other
activities, and for that purpose Gov-
emment have considered it necessary
that, through this Bill, there ought to
be one Delhi Development Authority
which would look to, all these matters
not in a general way.

Another point in this connection
may also be noted. So far as the
Delhi Municipal Corporation is con-
cerned, they have got a general
authority to carry on development or
to develop certain areas as they
please.  Therefore, as you will see,
the nature of the work of the Delhi
Development Authority has been
circumseribed by the consideration
that by case the Delhi Municipal
Corporafion desires to carry out itself
certain developmental activities then
it would be entirely open to them to
do 130, provided they find they have
got funds, provided they can finance
the schemes. Therefore, in prepar-
ing the present Bil one important
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paint that has been kept before it is
this, that it is not that all the area
in Delhi or round about Delhi will
be the subject matter or object of
development. The Delhi Develop-
ment Authority will, in consultation
with the Municipai Corporation—
these words may kindly be noted—
decide certain areas or settle certsin
areas for development, and they will
be known as developmental areas.
In these respects only the Delhi
Development Board will carry on itg
work, leaving it open in its discre-
tion to the Municipal Corporation to
carry an other developmental sche-
mes within the framework of the
Master Plan which is to be prepared
and which, ultimately, has to be duly
implemented.

Therefore, the House gvill kindly
note that in providing for the scope
of work of the Delhi Development
Authority under this Bill a sufficient
margin has been left for the Delhi
Municipal Corporation, if they are so
minded to have their own develop-
mental programmes, so far as deve-
lopment of their area is concerned,

Secondly, Sir, as 1 shall further
explain to this House, the constitu-
tion of the Delhi Development Autho-~
rity has been so made as to have not
only a complete co-ordination but co-
operation also between the Dethi
Municipal Corporation on the one
hand and the Delhi Development
Authority on the other. In the
Delhi Development Authority there
will be two bodies. One would
be the authority itself. Even in this
aythority there has been a represen-
tation given, as I shall shortly point
out, to the Municipal Corporation
itself. In addition to this there will
also be an advisory Council which
will advise the Authority so far as
this work is concerned, and therein
also not only the Members of Parlia-
ment but aiso the Delhi Municipal
Cerporation and the advisory body
for the Delhi territory will also have
s representation. Thus you will And
that so far as these two bodies ere
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concerned, they will work in perfect
co-ordination, because, after all, what
is the object behind the formation or
the establishment of a Delhi Develop-
ment Authority? The object is that
there are certain schemes which have
to be immediately brought into ope-
ration for the purpose of making
Delhi the city worthy of its being the
capital of India, and as a premier
city.

Secondly, as you are aware, Delhi
has to be developed as expeditiously
as possible because the Delhi popu-
lation is increasing beyond all limits.
The number is increasing and a num-
ber of people from the surrounding
areas have been coming in. We have
a large refugee population salso al-
ready settled here. The House is
aware of the numerous problems of
rehabilitation that the Government
had to tackle, Under these circum-
stances, this very important and
highly expensive work of develop-
ment has to be carried out by the
Delhi Development Authority sub-~
ject to certain exceptions and limits
in the interests of the Municipal
Corporation itself. That is the rea-
son why it was considered necessary
to have another body sc far as
immediate development is concerned.

Another point also should be noted.
This Delhi Development Authority
will not necessarily be & permanent
authority. After it has been found
that it has carried on its work effec-
tively and to a very substantial
degree, then provision has been made
in this Bill itself for the purpase.
The Delhi Development Authority
will then cease to exist and naturally
whatever development is there, all
the advantages or benefits of deve-
Jopment will go to the Delhi Muniei-
pal Corporation.

Thus, in a certain way you will
find this would be an imterim body
for a certaln number of yesrs wnill
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this . abnormal problem, this extrasor-
dinarily difficult problem of the
development of Delhi has been sub-
stantially solved. For these purposes,
it was considered necessary to have &
separate Authority. All that could be
stated against having a separate
Authprity has been more than sub-
stantially met by the various provi-
sions to which I have just now made
reference They have been incorpo-
rated in this Bill. Therefore, I
conceive that so far as this
Authority is concermned, the Delhi
Development Authority, as also the
Dethi Municipal Corporation, will
carry on their work in as satisfac-
tory and as congenial a manner as
possible sd that ultimately the object
of both, namely, the development of
Delhi, will be achieved.

A time might come after some
years when the Delhi Development
Authority need not function further.
It might be disbanded and all the
advantages that have accrued from
its work will naturally go to the
Delhi Municipal Corporation.

So, these are the various coamside-
rations that weighed with ,Govern-
ment, and I am confident that the
House will agree that these are fairly
weighty considerations on account of
which it has been considered neces-
sary to have the Delhi Municipal
Corporation and the Delhi Develop-
ment Authority. I am quite confident
that both of them will work in such
a way that the interests of the resi-
dents of Delhi will be advanced to
the fullest extent.

Then I would very briefly explain
or describe the various provisions of
this Bill in order to understand
what it is about. In Chapter II, we
have mentioned the Delhi Develop-
ment Authority and its composition.
So far as the main Authority is con-
cerned, you will see that the Autho-
rity will have an incressed number
of representatives. Formerly, there
were only seven members iIn this
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Authority. Now, out ol regard for
the views of many a Member of the
Joint Committee, the number has fur-
ther been increased to 11, Thus the
Authority will consist of 11 members
including the chairman. So f{ar as
the chairman is concerned, he himself
will be a co-ordinating authority.
He will be the administrator or, if

you would like to call it, a Chiet

Cormmissioner, Using the genersl
expression, he would be the chairman
of this body. There will be a vice-
chairman and a finance and accounts
member to be appointed by the
Centra]l Government. So far as this
work is concerned, there are two
aspects which have to be noted. One
is that it is a highly technical work
where you must have persons who
have experience in the engineering
or on the technical sides. That is
the reason why a finance and accounts
member is also there. An engineer
member will also be there. This is
a very important thing. When the
Municipal Corporation of Delhi is
established. two representatives of
the Corporation will be elected by the
councillors and aldermen of the
Corporation from among themselves.
In addition to this. there will be
representatives of the advisory Com-
mittee also -

Now, so far as the present Delhi
territory is concerned, there is an
advisory committee. Therefore, on
this Development Authority, we
should have also representatives of
the advisory committee of the Delhi
territory. For that purpose. two
representatives of the advisory com-
mittee in respect of the Union terri-
tory will also be there to be elected
by the members of that committee
from among themselves.

Thus you will find that the mem-
bers from the Delhi Municipal Cor~
poration will be elected by that body.
The members of the Delhi advisory
commitiee will also be elected. Then
there will be two other pervons %0 be
nominated by the Central Gowern-
ment, and then there iz the commis-
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sioner. The Commissioner of the
Mumicipal Corporation will be a
member of the Authority, exr-officio.
Thus you will ind that the minimum
number of representatives of the

Delhi Municipal Corporation will be
three.

Then their functions have been des-
eribed. Thereafter we have a larger
body known ag the advisory council.
Thiz advisory council is to be estab-
lished for the purpose of tendering
advice to the Delhi Development
Authority. So far as this body is con-
cerned, it is naturally a larger body
comprising wvarious interests. There-
fore, the number is fixed at 21. In
this, the chairman of the Authority
would be the president. Two persons
with knowledge of town-planning or
architecture will be nominated by the
Central Government; one represen-
tative of the health services of Delhi
will be there; four representatives of
the Municipal Corporation are to be
elected by the councillors.

I am layving stress on this point,
namely, of having elected members.
The object is that they are to be elect-
ed by the Municipal Corporation. Four
representatives of the Municipal Cor-
poration of Delhi will be elected

Shri Braj Raj Singh (Firozabad):
Do not emphasise on nominations.

Shri Datar: I would request the
hon. Members to wait. What is the
use of asking questions when 1 have
started explaimning the whole position?
Four representatives of the Municipal
Corporation of Delhi are to be elect-
ed by the councillors and aldermen.
Three persons are to represent the
three bodies. The Delhi Municipal
Corporation has certain statutory bo-
dies as you are aware. One is the
Delhi Klectricity Supoly Committee,
the second is the Delhi Transport
Committee and the third is the Delhi
Water Supply and Sewage Disposals
Committee. They will alzo have thelr
representatives—one cach s0 far as
these committees are concerned.

Then, there will be three persons to
be nominated by the Ceneral Govemrn-~
ment for the purpose, ﬁntly, of re-
presenting the interests of commerce
and industry and then of the interests
of labour. Now, this nomination is
sometimes necessary to make up for
the deficiency in the representation.
Certain classeg and interests are not
properly represented, and that is the
reason why this power has been talken
by the Government. There will be
four persons from the technical de-
partments of the Central Government
and three Members of Parliament.
So, this hon. Parliament also will have
due representation on this body.

The functions of this body are these.
As I have stated, they will prepare &
master plan not only for Delhi, it
for the different zones into which
Delhi has been divided. Further
powers have been conferred on this
body for the purpose of enabling ft
to carry on its work. In the first
place, it must have the power to
acquire lands, the power t{c prevent
unsystematic or haphazard develop-
ment or construction of buildings and
a number of other powers also have
to be given if the work of the Delhi
Development Authority is to be effec-
tive. 'This has been stated in Chapter
II1 where the whole question has been
discussed .

One point was raised before the
Joint Comnuttee and in the light of
what the hon. Members of the Com-
mittee decided, a clause has been re-
cast and we have now inserted clause
10 containing the procedure that is to
be followed, so far as the Master Plan
is concerned. Though it has to be
prepared by experts, still ultimately,
it is a plan to be submitted to the

- people. How a provisional plan has

to be prepared and published, how
the comments of the people have to
be called for, how these comments
have to be considered to the extent
that they are reasonabie or neceasary,
and after going through all this what
we call democratic process of finding
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out the desire of the people, how it Is
to be fitted in the plan which has been
prepared by experts and technical
persons, are very clearly and to a cer-
tain extent very elaborately provided
for in this particular Bill.

In the mext chapter, it has been
very clearly stated what I have al-
ready told this House, namely, that
the Delhi Development Authority will
not have a roving authority over the
whole of the Delhi territory. Certam
areas will have to be settled as deve-
lopment areas and that has been made
clear in clause 12 where it is statea
that the Central Government, after
consultation with the Authority, may,
by notification in the Official Gazette,
declare any area in Delhi to be a deve-
lopment area for the purpose of this
Act. The House will kindly note the
proviso:

“Provided that afier the estab-
lishment of the Municipal Corpe-
ration of Delhi, no such declarm-
tion shall be made except anhier
consultation with that Corpora-
tion also.”

The way in which 1t has to be car-
ried on has been fully explainea m
this chapter.

In the next chapter, the question or
acquisition and disposal of land has
been dealt with. In clause 15, it 1s
stated that it is open to the Authority
to acquire lands. Clause 16 deals with
the question of compensation. When
this question was before the Joint
Committee, certain considerations
were taken into account and they put
it down in a very general manner.
As you will see, sub-clause 5(b) of
clause 18 provides that

“the wvalue of the land shsl),
subject as hereinafter provided,
be taken to be the amount which
the land if sold in the open mar-
ket by a willing seller might be
expected to realise.”

80, rather general instructions have
been given there. It was then consi-
dered that this provision was rather
wide and it ought to be very precise.
For this purpose, the Government
considered the whole matter again
and the Government are proposing an
amendment in this respect notice of
which has been given in list 4,

I would invite the attention of the
House to that amendment at this time
only in a general way in which the
question of compensation has to be ap-
proached by Parliament. What has
been stated here is that it would not be
sufficient merely to put it in this gene-
rul way; it would not be fair either to
the acquiring authority or to the per-
suns who own a particular plot of land
or building. For that purpose, it was
necessary to put down the value of the
land at a particular date. In other
words, this question has to be pegged
to a particular date or a particular
year For that purpose, the year that
the Government took into account was
1955 when the Provisional Authority
was first established. So, in the new
amendment which has been placed be-
tore this House the Government have
put in two alternatives. One is to
take into account the value as 1t exist-
ed in 1955.

When, for example, the Dethi Pro-
visional Authority was established,
these people were naturally thinking
that the permanent authority might
come in and therefore they would spe-
culate and put higher prices for the
lands, etc. Therefore, when the notice
of the proposed acquisition is given
today. for example naturally both the
partics would be at a disadvantage.
The other party, namely the person
whose property is to be acquired, will
clagim nore than what he is legitimate-
ly entitl.d to, if this criterion alone is
kept. Therefore, it was stated, “the
market price in 1838". After 1988, it
is also common ground that the deve-
lopmental activities have proceeded
very fast even in the private sector.
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Therefore, to some extent, a certain
fraction of the increase in the value
should also be given to them. This
guestion has to be considered in the
larger interests of the State or the
nation and subject to this larger over-
riding interest, also in the interests of
the private people to a small extent.
Therefore, 1 have proposed in the
amendment that the market price in
1958 plus one-fourth of the increase,
it any in the value of the land over
1985, plus the cost of development or
construction will be taken. This is one
principle.

The second aternative principle laid
down is this. In certain cases, there
might have been no development of the
land. All people have not got the
money and all people may not develop
their land. So, either the formula
which I have just mentioned or the
present market value, which ever is
less, will be taken. Thus, you will
find that in amendment No. 31 which
I have proposed, these two principles
have been stated quite clearly. I am
sure they will meet with the justice of
the case not only so far as the acquir-
ing Authority i1s concerned, but also so
far as the persons whose properties are
acquircd are concerned. ‘Thus, we
have decided to place before this House
this new ¢cheme which will meet with
the ends of justice. This is a point
which will be further considered when
the clause-by-clause consideration
comes before this House,

Thereafter, we have put in other pro-
vision: for the purpose of stopping, as
I have stated, unsystematic or unautho-
rised construction of houses.

The greatest danger in such cases is
this. Finding that Government or
certain cuntituted authorities are going
to taxc up certain programmes, with a
view to defeat or feil that attempt of
the authority private persons or pri-
vate individualc or owners are likely to
carry on certain work either with a
view to defeat the scheme of this au-
thority or with a view to claim larger
comi.ensation.

Angd therc are instance where this
unautiiorised occupation, unauthorised

construction, not minding what is ab-
solutely essential in the interests of
the country, these things are going on
here and there. That is the reason
why in certain cases the problem of
unauthorised occupation or encroach-
ment or even unauthorised construc-
tion is a very serious problem. For
that purpose, the Corporation has been
given certain powers to deal with this
matter, first with a view to avoid un-
authorised occupation and, secondly,
with a view to prevent such occupa-
tion or construction, wherever it takes
place. That is what has already been
provided.

Then other provisions have also been
put down hcre for the purpose of
making the provisions as comprehen-
sive as possible. Then, so far as fin-
ance, accounts and audit are concern-
ed, the usual provisions have been
made and as you willi find, naturally
Government will have to advance
large sums of money for this purpose.

Lastly, so far as the levying of tax
is concerned, one point has been made
clear and that is where the Joint Com-
mittee made a suggestion, which was
accepted by the Government. The
suggestion, was that this authority
should be empowered to levy what is
known as betterment tax. Under the
original provision, this betterment tax
could be levied, not only at the start,
but for years to come. Now, what
has been done in this case is that at the
time when the betterment tax is going
to be levieq, it will be levied once and
for all. So, a new principle was laid
down by the Joint Committee. It was
considered that in the interests of all,
this question of betterment levy should
not go on year after year to the great
inconvenience or hardship or harass-
ment of all other persons. Therefore,
it has been stated that this tax should
be levied once, and it is possible to
make the payments by instalments in
proper cases. That has also been duly
dealt with in this case.

There are other supplemental and
miscellaneous provisions with which
at this stage I need not deal. But Y
would point out to this House that so
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far as the Joint Committee is concer-
ned, they have done all that was neces-
sary.

Lastly, I would deal with the gues-
tion as to whether there ought to be or
ought not to be a development authori-
ty at all. We have cases in India
where there are 100 many trusts where
this work is being carried on by
independent bodies, The case of
Bombay has often been brought in.
But you will kindly understand that
so far as Bombay is concerned, there
was an Improvement Trust for a
number of years. It is only recently..

Shri Naashir Bharucha (East Khan-
desh): Not recently, but long ago.

8arli Datar: ....it has been merged
into the Bombay Municipal Corpora-
tion. All the same, I shall give com-
pliment to my hon. friend. The city of
Bombay has developed very well, so
far as the civic requirements are con-
cerned. 1 am happy that Delhi will
develop along similar lines as Bombay,
because, as you are aware, the Delhi
Municipal Corporation is sought to be
based on the model of Bombay. So,
Jet us also develop along similar
lines.

"So far as civic needs are concerned,
Calcutta is there for example. We
have got an Improvement Trust there.
I would not go into the vicissitudes
of this Qquestion, but so far as Caicutta
is concerned. at present there is an
Improvement Trust. In fact, Cal-
cutta Corporation has not got control
over electricity and certain other sub-
jects, which have been brought under
the control of the proposed Delhi
Municipal Corporation.

Then I would point out that in
1846 a Committee was appointed by
the then Government of India for the
purpose of considering whether the
various municipal bodies should be
brought together and a municipal
sorporation established. Therein also
fhey made a recommendation that
though there ought to be one muni-
cipal corporation, so far as the work
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of improvement or the apecial deve~
lopment is concerned, there ought %o
be a Special Improvement Trust,
otherwise called development body.
They have given their reasons into
which 1 need not go at this stage.
Thus, you will find that we have got
certain precedents. ‘We have also
to take into account the special con-
ditions of the capital city of India.
Here large sums of money have to Le
expended every year over develop-
ment. That is also one of the reasons
why we considered it proper that the
Delhi Municipal Corporation should
not, at its inception, be over-burdened
with duties and obligations which
would cost them crores and which
would, perhaps, take away their at-
tention, which is absolutely requi-
red, so far as other civic needs of the
Delhi Municipal Corporation are con-
cerned.

These are the various matters on
account of which Government decid-
ed this in this way and the Joint
Committee also agreed with this view.
Out of 45 members, we have dissent-
ing note of only four hon. Members.
Thus, it would show that, not only
behind the principles, but also behind
the details of the Bili, we have got
the largest opinion, so far as the
Joint Committee is concerned. There-
fore, subject to certain amendments
which Government are going to move,
1 request that this Bill should be con-
sidered very sympathetically by the
hon. House.

Mr. Deputy-Speaker: Motion mov-
ed;

“That the Bill to provide for
the development of Delhi accord-
ing to plan and for matters ancil-
lary thereto as reported by the
Joint Committee be taken into
consideration.”

Raja Mabendra Pratap (Mathurs):
May ! say a few words?

Mr. Deputy-Speaker: let me first
say a few words. We have to set-
tie the time. So far as the Bill is
concerned, we have got flve hours
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We started at quarter to four. How
much time would the hen. Members
like to have for general discussion?

Shri Badha Raman (Chandni
Chowk): We can have three hours
for first reading and one hour for

clause-by-clause consideration and
third reading.

Mr. Deputy-Speaker: We won’t need
much time for the third reading. So,
we will have three hours for general
discussion and one hour for the clauses.
Now Mr Vajpavee.

Raja Mahendra Pratap: May I say a
few words?

Mr. Deputy-Speaker: I have called
ancther hon. Member.

oft wradd (FFQug) @ Iy
agEy,  frelr wvitaw fadas &
IR W A | farc Y er Ay Ay
TAT TR | T 1A FY 4y &y 0 4y
f& freeit & fawrm w1 ifge @ oY
FROTE F1 A WA fgd o Tg
gt ¥t a1 ? f e @ W e
w faa 7 3= foeft & agmeas
AT &1 wfim  AETRm g & oY
A w1 AHGT grw av, sy fear
W 41 & wveEny gy faggs =
oo

A fpraw 1 3esa, w0 ' aoman
mar 2, =Y & A &t smafegs v
i fagfra g A am a3y 20
WY AE T ST ¥ e P, faedr Ay
W ¥ ot A% gt agar 2 faedt
wT Y gAurr ¥ 1 w9 3g vfam A
TagEy AW 2+ 8RR AR # afa-
fafor w1 = gvit « safAa g7 gramw
? fe gw fo=t w1 fawm g o @
wi-frdfax ¥ § w2 | Afew Wo Ao
QfoQoﬁ fwanitmmmﬁm
2, I ¥ Iw w7 TF QAT AT R
#fesy & fagto & I sl ag waw
wsoar foeft & fawrwr & ggros o,
TS § )
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oY # I wt Y QAT T wgar
I TN ¥ wAT FAATET qArfEy
wRAKIH RBar ) W
§ W XA ] W@ wg ? A Ay
TRz e SR R wnm oWy
faar ? w1 ®¥A, §wToar WA qr
wifed ®9E o w o gx wAfeqi 3
a1 fis 2w & Paw faw we §—aix
feelt § ft —7lY, oy 7o wwz fwan
fe fawra ®  zifaer f s &
oYy arar wifgd, ag @ w1 FIH ¥
0 9 a7 9o fean mar, Ay arfae
(trarfafatriy) @z smgm, DI #
az{ §11 gefY, ofrow 3w Fm Wi
frere &% Arg o fasy T fags £
AR AT I §IT , A8 WH TF
AT ST 3T ETw 2y faelt 7t amey
w71 =ateqy fawry &Y 2, agr fAAtor
M1 frerg s oA A A
wAEqF R &Y, A fawra A Ar Wiz
TETT H=E 9 | I AFN F T AN
awr arIfaw gfaarar a1 T &3
TF R N0 FTE 997 A8 2, AT Ay
F1 fAqtw 1 AL wF wwfoq o Y
AT AN g fefow o gar ?
frT1 &1 T E &, T & AT
got frea & F170 q 3@ A
qETIf AT T ATA T AT FIT F frvR
q oy I8 2w I F fAT A
fgms & sz af @ ) fam afa &
gEt W7 AT AT T R, I FT AN
gw fa=re a, ar 2R/ frar g ev are
Qg% 47 A AL =3 FEIF Sufed
®q7 gFy A% TEA &1 Frwier gar @0
®to Tro Yo W AT #ATS ok, INT W
L IE SR AR LB IR T 0 G4
fagtor Ay Fy =wrfga, X o aw
q-ﬁvnwu-ggmﬁ:mmm@
a= & war

The Minister of Rehabilitation asd

Minority Affairs (Shri Mehr Chand
Khanna): It is not correct.
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sftwtady | YT TW & wEEAET
g A Yy el g ey w9 &
¥ AY E QI G 49T AR AT AR
g aaemafian a% § ww wTEw
¥ aw wow ag vt swfasae aatd
§ faatn & fad—sewm & faq—
W o g g QR e
T & W f9 7 oW | faa a i
¢ A g A g | g s )
wfgd, faoelt feq, deaEe fasaw
arfgq, g ¥ qg @I WS A g
¥fe o% fog Sad 99 &7 greazaean
2, HA-RTHTT QIZAT & 979 ag AGT 1
A gfamae s asmaT R §
wmigqg arn #@ & f& ot a@ &
wFr., F1 faemt o @fagy @t 8%
G @, I H AT ? /A, a7 o
TEHFLLTRITF A aya F71
AT 7 IFR & FRAOO—IA AN~
W gegy  aq F A AT, 0, 7y
TR T H WO HEIA AA &
fasit wore a8 v, A a9 & frn
a7 |TeZF FHT WFd § AT quT gAS|
FT 129 AF1 @, AT SF AT AT 78
TH §F ATAT ALY 2 AfEA wrsw Fw
st @ fr 9@ A% 3 i 7 2o,
famtor 7Y g fam & are fae fgms
F¥fm amzaft? s mEsenfa g
© gfegra & fog  aE =g, ow
T AATF HIW gr & W fesr g
Qm?}g*m?v o o Yo Mo §
agt faar & i yw ex ? fo of ghrery
f&T 7 STy wE o

TH FT 0¥ WX AT R A
7 R gv 7 5 e faan feedr sfasre
§ 99 T 97, AfFT 9FTH A I9
gafr af & ot A gA-nergey
FrzwA o @7 qIr zvar & fr Ry
Ty am ATT g fresdt § gedRT g7 @
aftx ™ mew gy 3, faw & fER

Bill

vt 48 oy m€, forr & ford wfvwere
a#i fxar w1+ WY Ty aeT W ds
g W I AT WX A &t
I gL AT & qr F  gEL wEA
frer orga, qu feafy mft & 1 90 gR
ag ¢ f& gn faoeft ®) g=<ar o faay
<, 38 DAFE T 9 ¥ Y
&g *1 ) fa=re g wifgm fr geow
RIET WIEHY, AT W wHEemE Wi 2wl &
Y ¥ foar wr @r g, fax fgoa
& foq goT oF g 5%, o8 ag "o
¥Z g%, TH J1T ¥ OrasuwAar § WL
T qTAREEAl 1 77 w7 ¥ forg sfy-
gaq wa @ qumar oaws o §
a1 fo avg &1 fagas gaman o g,
T T O®T NIF &, IA %1 @9 § qar
aon ¥ & o= afzard gToad geit
mafsai argeava & DT TAF:
T M ATETT TG WETF qAT9, T
7&H g 9 fam § o w=wm ad
g IR ZTAT TX & BT A I TH
g7 T otv fiv ofi? I 8 a7 o & fAar
Wy 1 afra 75 AT ¥ Y7 NiaE9s
tfx goem A mige N A &
a7 feg s afeq 1 v W
? O grfaser oopfay 1 faet & fass
1 famr frad &, 2w & @ R oA
e AEE X AT WY SH A gAY
FTHEY & 2 ) WF O 9T FHE I
FI AT T AT v FATRGA
23 & A7 sTETAT ¢ .

st Twwr wamv (arw feEd-—
a=—wafar snfam ) @ o= 1 57
foear & g wwr

ot W R a Ad E

s} Aww TANCT W9 XY AFETD
arkd |
ot wrwvd ;¥ wTwrd qir €
T 7 e § FFw e qwxQ 7
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Qe ® oY qww AT T, qE
Iefror aqT vy Y O o€ @ O T A
wa & fic wgt Y o wrer ¥y g,
Ao N YR Az ¥ Iy
WEd W 9T &9AT A4T | Roo TG
A g A o 7 W 300 XYW AW
qrag$r ot gy A A H—faa &
gra 7 37 w7 yfgwe &, Y A & &

sff awm wRee . T wifEeEw
wqifcdy & a8 &

W wragdy . wfeoAw aofeEr
AT AN D, AN g g
gur YT @ ¥ foq aoe gaEmEy
R AR T A A AN THX £
w7y fee § Dgerar AEY sam ?
i ag 7 mw o = fasfaa
FAFTHH AMMAT T @I, INHFH
TE TITEIO I |
Raja Mahendra Pratap: On a point

of order. There is no quorum 1n the
House.

Mr. Deputy-Speaker: The bell is
being rung.... Now there is quorum.

g QA g7, AT AT AT
T

oy qrERdt - IITEqa WEET, &
g fragr we wr a1 f& wfw ¥
TF T ¥ %% F TWWEY A
& fag ¢ o o T Tfd 1 A
frg eyl &AW Fa7 AT
w1 fad & "wat 36 a1 R0 AqTET AR
2 37 § o wfw #y fawfam fear man
¢ I8 & W WG TH FHF H AT
pal S C Aot rc i A R
wfg T @y § O 98 T & TFE
N g YW T T A
X R v feq afod & wqER @
onft & 7% gARA § § 99k 7 w@nd
qrat §
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feedly & wraww fomr fearet o
wfyr otk B, fordl ¥ ot wug A
&y WY wwE W Y WS qe
st frar av, 3% ¥ ot ug fawraa &
f& 37 i ool agm w7 i q A
HE Ny e
TR TR R I e ¥
g faesly o Y e W AR Y
TE IT X AT |

wifa e o wee R fam &
So FET ET FAAT T § M o
wfawra <% *1 ¢ 1 3T 39 & graeq F
W gEr Afa v w2 T
AMTH Y €9G 1 9 A faer @ }
I fF T METH < 7 (o TR AX
AT FHT RA G 21 Car A Wiyt
H ¥T U @ I 2w gw e
SaTfeEt S AT € 1 @Y 99 ¥ oy vEa
eI Msw o et &
av 17 fegar smam 9K oar @ oA
@ ¢ 1 AT LI 98 I WIER FR
& fag & A § v o ¥ I
TENET R e A | v faaga g,
R UMY FITYRYT 9 59 AT & ™@q
frram s & g ad & v ag
feeelt &1 fawte % &1 & T F¥W
WX 38 & InwEifaa N far g3m,
gafy Tw T ag S F Q0
g & A W oW § gwfe &7 Ay
TTEY AT § IT W gH  qfcadq AT

aifgdr 4

s WA R 7 TaeEe STt
fom ag & a9, 39 & ¥ HYF T
M mamTfemgise o=
2 feaz o AT AT gl 1 S|
frasy arfit @ Qi wx wgr av
wr ¢ fe ag srOe ¥ gwsdnw
FAT | FTIAIAT FFIT FIC AT N4,
arady, W 9 § fawrx  fufinme
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g 1 fawre fafmg & sade v @Y
gt ) wEiT | e o ey Wl ?
w1 WWEgHE Wi wroRee §Y
T g Ay, W g W aE W
t fs waRkgw w4 WX fex s W
are 9 T A WY wvor ST §
w fadas %Y 37 § gy wee § fw faare
fafamy faqr AT | QX SRETEE
¥ arx qafdY M www F wr o ay
I 7 T Er vt gaifEY w
N wy frard B0 ay w0 ) qurfd
¥ sIOYeA & e &) geay agny
wT et 1 W@ A agEr T
M grargH Yy FTIfaer gnit 3w § faeshy
& grfegrie & fag fRaffee o sz
foag 9 wwd § 1 |feq qu ad) fod od
¥g o fa ) = g g w
27 % S oar & wfafafa & 1 a1 3w
T 2R w7 a7 T ¢ e § feeslt
WFATTE o) T 97 =T &7 491K
Farrma AR g ? ¥ AEY Auwar fa =
T W7 TS ¢ | WHT W NG ¢ TAETRE
wqifTdY & A€ FY JIAT AT wFAT
213w q wgr whafafudt v fas
i feur Jv AEar o

A oeATEATY wrefa aFr w
2 SH ¥ FTHESTE AT EFIT | FAT TRAY-
#z warf & 2w g % AAA & fag
areg gt 1 sur AN H AR A I 7
TAAT VT &) 39 &7 Ay wYT Feaw ?
¥ROtET WY fRAhe gmfEdy §
. afaQe G2 & a7 @t 3§ afae
¥ § 17 vy faxrern ? few w7 favig
gfan g ? s 3w w1 fAvm gfe
& I T e frgad o, A fat
STERWT § A wAaT qro 47 go i
W\ TqTgHz garfedy I & agg i,
I w0 awd g A faelt o fawre
™ waar |

fatuw & TF ITRT R & A
I Rw ey T & 1 Ay foel & web
ot a7 off § 9 "R W ), Wix
feeeft aval ) aiet oy oy & 39 TR
T W R & 77w o Ay
&3TT, &« TENY F G, F & A
# v qafy fraffer afr Y miy &
wrf gug & a) fear T & ATERY
@ 7 aAT wfaa Rl wr famie
6T gar & 1 x¥ frdaw ®oww A Wy
e ®Y ¥ AFET AT AfEE fr o
§9q ¥ WA W @A aA JT@IN
g e iy e A & 4

JuTeaw W - WTAAY a6
#re fae €1 I go 1 I G el
& sTar arfeg

ft wraIdt St v, wo oA @
IATG At T |W ¥ F

qaruw s 3 q@E ® §
oifar & gaw Afag

st wraqdt  F wiY &) fyAe § A
LacI

A Y 39 frdgy ¥ g3y § A
& 7 & I § wAF qurya ay faandy
quT F I ¥ @ AT § HEgA &, I
sgtee & Wt safafafa g oy @
39 | ny wfafafe e nfar sy e
a7, €6 a<@ *71 quga |y mr
s feft s ogfa & ameft
@Y I 1 FATT K fzgr wd g
& gra~w ¥ A A @ 1 farar SRS
% fare @ f& oY i cvarge &
IFAF g @ GZann & gra F W
it 1 I A fear § fom oY fe &
R farmFamor s v e d
Ifwm U ATH FT TR W X
H AT ITATT ATEA & it A aeee
i § & I] ouiy Aff wwweT
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T oI urt Wyt Y W § 1 o gfe
¥ oft agt gw w @ m § ed
arar war § e I st Y e
Soar W@

N fadgw 9 g WY
& ¥ ¢ A dnve qv=a A far mar
Towar f fs @ fadaw T e F
I Nfa & arer ar ofead £ ok
faeely Fawade qQariE@ #1 @ wIA
¥ & qgr w7 frwam P oft &
FOFTT w7, T/ TH1C F W7 W
Q@ gy & WO = T w @0
g
Shri C. R. Pattabhi Raman (Kum-
bakonam): I crave your indulgence
to make a few general remarks be-
fore I attempt to point out what
unportant tlungs or modifications

could be considered by the Govern-
ment

The twin legislation that we are
now having satisfies a long-felt need
Our minds go back to the Ilate
lamented Asaf Alh who moved the
famous resolution in 1838 wmnting a
separate municipal corporation for
Deiht Thereafter there was a Deihi
Municipal Enquiry Committee—two
committees, I should =ay, one in 1938
and the other wtn 1946 Then we had
the Bhore Committee also 1n  19486.
Finally, there was the Local Finance
Enquiry Committer of 1951 to which
1 referred In the meanume, Delh:
State was formed n 1851 and abol-
1shed 1n 1956

Now, there was a vacuum, as it
were created and we had to grapple
with what 1s now called the Old
Delhi area and the New Dellu area.
When the Delh: State was abolished,
just at that time, we had the famous
Jaundice Enquiry Committee Re-
port. I am just saying this histori-
cally to remind the House as to what
has been happenung during the last
20 years vis-a-vis Delhi. As a result
of all these and promises made from
time to time, the Government have
very wisely come forward with the

twin legislation one dealing with the
Old Delhi grea and the other, what
is called the Metropolitan ares ox
the Rajadhani of the Indian Union.

Quite often, with regard to popu-
lar movement for municipal Gow-
ernment, an analogy was drawn %0
Bombay, Tokyo and London. With
great respect, I say they were
wholly inapt. The whole of UK is
much smaller than many States in
India. London is a great city but
then it forms the capital of a small
State, speaking in Indian terms.
Tokyo is a very well administered
city and the Corporation there is
more or less a model for the world.
It is usual for the people to talk
about local administration to refer to
Tokyo as more or less the pnme
examplic of good municipal adminis-
tration. There too the analogy falls.
Japan is & very important and great
country but alongside the Indian
Union, it is equivalent to 2  State.
When you talk about Japan, you
really talk about Tokyo without
meaning any disrespect to the other
important cities in Japan.

The analogy. if any, that we can
have is Canberra or Washington.
There you will never have any sem-
blance of municipal administration
where more or less federal or quasi-
federal—as it should be called—n
India Stetes exist Indian Umion is
rightly said to be quasi-federal. We
are not stnctly a federation. In
quasi-federal conditions, you do not
have a capital with a large munici-
pal administration. Actually, Sir,
Wachington—it 18 called Washington
DC. (District Columbia)-——where the
capital functions i1s surrounded by
five States, but it 15 always possible
for you to go into a road and say at
any time which State you are enter-
ing, you can say that you are now
entering so and so State, now 1in
Washington and then again In some
other State. That is a very good
thing to note, for exumple, when you
go to Washington. You can always
have this analogy so far as the Delhi
Development Board is concerned,
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So far as New Delhi is concerned,
if 1 may say so, the Government
have rightly said that for the time
being, at mny rate, it is not as though
they have closed the door for all
time to come, they feel that party
politics or municipal politics have
not got much scope so far as the
metropolis is concerned. Delhi does
not betong to the State of Delhi. Ac-
tually, when Asaf Ali's resolution
was passed in 1946, Delhi was in the
Punjab State, We had a tussle with
the old undivided Punjab. That is
not the case today. Now Delhi is
not the capital of Punjab, or United
Provinces or any other State. It is
the capital of the whole of India.
Here you have a texture of all the
people of the Indian sub-continent.
Everyone has a right to claim Delhi
as his own. Therefore, I visualise a
time may come when there may be
some scope for some sort of munici-
pal administration and elections.

Even with regard to clections the
better opinion in the world today is
that, so far as municipal administra-
tion is concerned that should be as
far as possible above party politics.
The man on the spot, a qualified man
who is fit enough to do educational
activities, social activities, sewage
actrvities, he 1s the man to deal with
a Municipal Corporation and not
merely a party labelled man. It is
always better in all these municipal
sdministrations to have the adminis-
tration above party politics. That
has been the end and 2im in all good
municipal administrations.

Now, Sir, so far as this capital city
is roncerned, it concerns not only the
arca where most of the offices are
situsted, and mnst of the clerks are
workmg. It also includes the Dip-
lomatic Enclave. Just imagine what
will happen if there is a big party
election tussle. How is the Govern-
ment to carry on the work of the
Indian Union? 1 can only imagine
that it will result in a catastrophe,
unless you are banning government
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servants from even taking part in
municipal elections, which you can-
not do. Suppose one branch of the
office of my good friend the Minis-
ter of States votes for A and another
branch for B, one holding very
strong views on A and the other
section on B? That will be catsstro-
phic. The capital does not want to be
encumbered by municipal politics,
and personal politics.

Therefore, it is for very good rea-
sons that they have decided to take
it out of the municipal administration.
They have not taken the whole, they
have not been so greedy. It is not
as if they have taken all the area,
they have only confined themselves
to what is called the crux or the core
as far as Delhi City is concerned. They
wish to administer it by various bodi-
es, ad hoc bodies.

I am glad to see that the Delhi
Municipal Corporation that is going
to come into being will have repre-
sentation in many of these bodies
which are forming part of the Delhi
Development Board.

So far as this Bill is concerned,
there are certain aspects of it that
strike me, and which I hope will ap-
peal to my good friend, the Minis-
ter of State 1n the Ministry
of Home Affairs. Firstly, 1 feel
that so fur as acquisition pro-
ceedings are concerned—I  am  not
talking as a mere lawyer—the provi-
sion there is 15 as it now stands. [
quite agree, as 1 have myself plecaded,
that the various aspects of the Delhi
Administration should be Sui gene-
ris and not on the analogy of any
other Municipal Corporation. But is
not the Government taking too much
on itself when it says that with regard
to acquisition it will have separate
proceedings?

17 hrs.

The Land Acquisition Act is a well-
established Act. There are a number
of cases decided under that Act. For
example, the word “owner" is not
defined in this Act. Supposing a man
says, I am the owner” and some other
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man comes and says, he is not the
owner, but “I am the owner”, there
is a tussle whether ownership is con-
fined to persons, firms, corporation,
trusts or charitable trusts, institutions
or temples. You can go on multiply-
ing the instances. How are they going
to be governed? Are you going to
take to a new path c¢f legal definitions?
So far as these matters are concerned,
there is a well-trodden path of defi-
nition of all these various items.
They are appreciated and understood
in the Land Acquisition Act So,
are you going to have a new, com-
plete system, so to say, so far as these
things are concerned here?

Take, for example, a thing like the
enforcement of land acquisition. Sec-
tion 47 of the Act-—I am obliged to
the Muwuister for I have borrowed his
Ministry’s book—deals with enforce-
ment of the land acquisition proceed-
ings. The magistrate comes in, and
his whole paraphernaha 1s there.
Notice 1s given. All the parties con-
cerned are given notices. They can
come and proteszt. For example, Sec-
tion 47 of that Act says that mutatis
mutandis, it will stand adapted to
present conditions. “If the Collector
1s prevented or impeded 1n taking
possession under this Act, of any land,

he shall " ete, and “1f a magis-
trate  enforces surrender of the
land it shall apply to the magis-

trate. . and so on and so forth.
You get the repgular paraphernalia.
What 15 to be done 1n case of acquisi-
tion procecdings? What 15 to be done
with regard to  enforcement  of
acquisition proceedings® What  are
the instances where the Govern-
ment can do away with the normal
procedure of notice, counter-notice,
reyminder, rebuttal, and all that? What
are the cases where they can dispense
with 1t and start procecdings straight-
way in urgent cases, by what is cal-
led the police power of the State?
Thev can alwavs do that. All that
procedure is available. I hope it will
be found acceptable to Government.
It they say that “excepting as modi-
fied by the provisions of this Act, the
rest of the Land Acquisition Act, will
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apply”, it will be a great solace in my

humble opinion.

There is another aspect in this con-
nection. I suppose I am thinking
aloud. I feel I have not given much
thought to it, and I must confess
to that. But I feel that consideration
must be given to small landholders,
poor peasants, with what are called
small fits of land a few bighas halt
a ground, one ground, or two grounds
of land. I you are going to decide
their case by the rule of thumb and
say ''1955 basis or whichever 1s less,”
it may cause hardship. So, a sort
of slab system may be better for
them.

Finally, what is the principle re-
garding betterment tax? It 1s very
interesting to study that aspect. Bet-
terment tax 1s a tax that is available
to the State or the Corporation as the
case may be if, and only if, they can
lay roads in an area, make water avail-
able there, or give drainage facilities
there or offer electricity there. For
those services which have been gaven
to the locality, the locality 1s increas-
ed in value. Therefore, the people
who own the locality or who are les-
sees of the locality have to pay a bet-
terment tax, because betterment is
due to the act of the Government or
the Corporation as the case may be.
That is the prnciple of betterment.
Then, taking the betterment aspect of
it and to say that they will have to
pay the tax because n future they
wiil get the services may not be pro-
per For example, what would be the
situation in future, say, in the 19652 1
am obliged to my friend Shri Radha
Raman for giving me the instance.
What would be the situation in 1965
or 1970? I do not think anyone can
imag:ne what 1t will be. It may be
brought down to the bottom in a new
conception of a State. There may be
nothing like the prices that we know
of. If normal things go on, it may
be totally different, because, every
move of ours is to bring into being,
or make our State, a welfare State.
If prices of grain rise, it is better for
the farmer. That is the idea now.
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They would not squeal if prices of
foodgrains rise. If the pay or the
salary and other payments are also
rising alongside the rise in prices of
grains, my hon. friends on the opposite
side will not complain. If there is any
slashing in the pay or the wage-scale
with the rise in prices, then they will
complain. Otherwise, 1 cannot ima-
gine what the situation will be in
1865 or 1970 or 1980.

To lay a rule now in the Act itself
regarding that aspect may not be
good. 1 was listening to the amend-
ment of Shri Datar, the Minister of
State in the Ministry of Home Affairs.
I imagine that he said that the 1955
price plus something or the present
market value, whichever is less, would
be taken. The amendment says, “the
market value of the land...... such
market value being determined on the
basis of the use of the land on that
date, or the market value of the land
on the first day of October, 19585, such
market value being determined on the
basis of the use of the land on that
date, an amount equal to twenty-five
per cent of the increase, if any,...."
and so on. I am wondering whether
it 1s adwvisable to have this cumber-
some form and tie yourself to a
difficult position which may arise later
on. That struck me so far as better-
ment is concerned.

So far as acquisition is concerned,
1 have already had my say. 1 do feel
that there will be a large number of
small land-holders in the Delhi deve-
lopment area and it may be unfair
to deal with them on the same prin-
ciple on which the big landholders
are dealt with.

In conclusion, I hope Government
will be able to build up a great metro-
polis which will represent not one
areca, not the north or the south, but
I hope 1t wil) represent the whole
of India and 1 hope 1 will be able to
call myself a proud citizen of Delhi.

Seme Hon. Members rose—

Mr. Deputy-Speaker: Hon. Mem-
bers on the Joint Committee may have
to wait a little. Mr. Kodiyan.
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Shri Keodiyan (Quilon-Reserved
Sch. Castes): Mr. Deputy-Speaker,
1 strongly oppoae the basic scheme of
things underlying this Bill, namely,
that town-planning has to come from
the top rather than from below, i.e.
the local bodies. The hon. Minister
in introducing this Bill has put for-
ward lengthy arguments in favour of
a separate statutory body for the
developmental work in Delhi. But his
arguments, I am sorry to say, have
not convinced me of the need for
such a separate body for the develop-
mental work in Delhi In my opi-
nion, the creation for of such a sepa-
rate statutory body is not only un-
necessary, but might also lead to un-
necessary friction between the two
authorities. Thus, it will delay the
very developmental work of Delhi
itself.

Not only the hon. Minister, but
other responsible spokesmen of the
Government also, have been talking
for a long time of the need for further
developing the local self-government
svstem 1n our country and of the
need to give more responsibility and
powers to the local bodies. But noth-
ing has come out of these talks and
the basic structure of the local self-
government system remains as it was
10 or 12 years before, while the Bri-
tishers were ruling the country. The
Government seems to be thinking in
the same old way as in the past. That
is why they have refused to  hand
over the responsibility of the deve~
lopment work in Delhi to the Munici-
pal Corporation and have come for-
ward with this Bill

The hon. Minister seems to be very
much worried over the burden of the
Corporation in Delhi and he does not
want to over-burden the Corporation.
It is not a question of overburden-
ing the Corporation. It is question as to
how best the development work in
Delhi could be carried out. Is it by
creating a separate body consisting
mainly of nominated persons and
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officials as members that you can carry

out this work or by a body fully re-

presenting public opinion in Delhi?

If those people who will get elected
themselves from the different cross
sections of the people of Delhi, are
invested with the responsibility of
town-planning, I am sure that town-
Planning would go far more efficiently
than if a few officials, who are not
responsible to the people, are invested
with those powers.

Different committees, appointed both
by the Central Government and the
various State Governments, to go into
the function of the local bodies and
Improvement Trusts have recommend-
ed against the continuance of these se-
parate statutory bodies in municipal
towns for the purpose of town-plann-
ing and other developmental work.

Another argument that has been
brought forward against the local self-
government is that local bodies have
failed miserably in the matter of
development work, But we all know
that the local bodies in our country
today are given only limited powers
and they have got only limited finan-
<ps at their disposal. So, they cannot
be expected to carry out the develop-
mental work as efficiently as we desire
them to do.

So the question i1s whether the local
bodies would be provided with neces-
sary filnances and adequate powers
and also technical know-how to suc-
cessfully carry out town-planning.
"This is exactly the question rcgarding
the development of Delhi. If the
Gavernment are prepared to give such
aid as they are prepared to give to
the proposed Delhi Development
Authority then I am sure that the
development of Delhi would go far
more efficiently than at present.

The hon. Minister referred to the
Birla Committce. But the Birla Com-
mittee, in the course of their remarks,
‘has stated on page 3 of their report:

“Two essential pre-requisifes
of proper planning of a town are:
(1) a civic survey, and (2) a mas-
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ter plan. The Trust has been able
to produce neither with the result
that the growth of Delhi has been
proceeding in a haphazard way
with little foresight and imagina-

tion and without any co-ordina-
tion.”

Further, on page 7 of the same report
they have said:

“Whatever may be the extenua-
ting circumstances, the story of
the Trust is a story of failure.”

Similarly, various other committees,
which have looked into the affairs of
the local bodies in different part of
the country, have also recommended
against the continuance of this sort of
separate bodies. The Local Self-Gov-
ernment Enquiry Committee, which
was appointed by the UP Government,
has recommended emphsatically that

“All Improvement Trusts in the
provinces should be abolished and
the provisions of the Improvement
Trust Act should be incorporated
in the Municipalities Act.”

Similarly, the Kale Committee ap-
pointed by the Government of Bom-
bay and the Venkatappa Committee of
Mysore have recommended more or
less to the same effect. The Delhi
Municipal Organisation Committee
also said that the existence of sepa-
rate ad hoc Improvement Trusts lead
to the possibility of weakening the
general municipal structure. As has
becn rightly pointed out in the Minute
of Dissent to the above report, the
existence of these ad hoc bodies mili-
tate against the popular control of the
functions that are primanly and
patently municipal

Reference has been made by the
hon. Minister to the case of Bombay.
it is true that a lot of development
work has been carried out in Bombay.
But, after years of experience, the
Bombay Corporation came to the con-
clusion that the existence of a sepa-
rate Improvement Trust was far from
helping the Corporation. Therefore,
they decided to abolish the separate
Improvement Trust and they have
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created an Improvement Committee
under the direct control of the Cor-
poration

Some hon Members, especially Shri
C R Pattabhy Raman referred to
Tokyo, London, Washington and other
cities In London, what ts the position
In I.ondon, for nearly a cen-
tury, the local body has been in charge
of state-aiding houses in other
foreign countries ke Holland, France,
we can see that the corporations or
municipal bodies are charged with the
responsibility of town plannming and
other developmental work Therefore,
my submission 15 this  Of course, the
hon Mini ter also said that develop-
ment of Delhi requires large sums of
moncvy  Government are prepared to
spend large sums of money for the
development of the capital  If they
are prepared to spend large sums of
moneyv for the development of the
capital, and if necessarv, technical
personnel are to be placed at the dis-
posal of the Development authonty
by the Government, where 1s the diffi-
culty 1n handing over the responsibili-
ty of devilopment work to the Cor-
poration with the same fund< and alwo
with the same technical personnel?
Where does the question of over-
burdening the corporation arise 1if
thev are prepared to hand over the
responsibility together with the tech-
nical personnel and neccessary finan-
ces” That 1s mv simple question I
wish the hon Minister would reply
to this question®

If there must be a separate body for
development work in Delhi 1 would
submit that such a separatc body
should be as far as possible a2 real
representative body of public opinion
in Delhy But, 1in thas Ball, T am sorry
to <21 that in the Development autho-
1y nverwhelming weightage i1s 1n the
hand. of nominated members The
hon Ministcr has pointed out that, out
of th¢ 11 members who constitute the
Development authority, only two or
three are to be taken from the Corpo-
ration Such a body with inadequate
representation of public opinion in
Delhi and the majority being in the
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hands of nomunated members, and
officials cannot be expected to carry
out the development work efficiently
and quickly as we desire.

Therefore, my suggestion is that the
Advisory Council as envisaged in this
Bill should become the real Develop-
ment authority by including in it 7T
Members of the Corporation instead
of four as proposed by this Bill and the
Advisory Council, as envisaged in this
Bill should become the executive com-
mittee to carry out the decisions of
the Development authority

With regard to the question of com-
pensation, I have to say a few words.
There must not be a uniform rate of
campensation There are small agri-
culturists, as Shri C R Pattabh:
Raman pointed out rightly, and persons
of small means with <small pieces of
land and buwildings which they use as
their residences or dwelling places The
case~ of such persons with small means
of lhivelihood should be taken into
special consideration when the ques-
tion of compensation 1s considered.
Therefore, 1n clause 6, after sub-clause
{5) a provision should be specially
added guarantceing special considera-
tion 1n the case of poor agriculturists
and pirsons of small means of lhiveli-
hood

Then, there 1s the question of slum
clearance The policy adopted so far
by the Improvement Trust for slum
clearance has been a wrong policy In
the name of <«lum clearance, thousands
of slum-dwellers were forced to move
out of the city, miles away from the
city  They were uprootcd from their
natural placcs of Iivehihood to become
destitutes 1n far off places from Detha
Is 1t the pohiey of Government, n the
nam¢ of <lum clearance, tn chuck out
all thc poor unhappy slum-dwellers
away from *he heart of the city” And
should 1t be the outleok of Govern-
ment or the public that enly well-to-
do people can live in the heart of the
capital?” Surely, that must not be our
policy, that must not be our outlook.
Then, it 15 absolutely necessary, when.
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the slums are cleared, that it should
be made obligatory on the part of the
Development Authority to provide
cheap tenements within the easy reach
of these poor people, or if necessary,
tenements should be given to them at
subsidised rates.

There i3 also the question of better-
ment tax. In principle, I oppose the
levying of this betterment tfax. Bet-
terment tax is for the future benefits
that could be derived as a result of the
betterment programme. But even be-
fore the actual benefits from the bet-
terment programme are afforded, the
tax is being levied. But where is the
guarantec that the benefits will be
given to the taxpayers, for the tax
they have given to the authorities.
Therefore, the provision for levying
betterment tax should be removed.

Now, I come to the question of the
finances of the Authority. Regarding
this, I have to submit that in no cir-
cumstance should the resources of the
Delhi Municipal Corporation be reduc-
ed. At the same time, I have to point
out that the Development Authority
ghould not be placed in a  position
where it will have to depend on Gov-
ernment for every single item of work
that 1t wants to execute. Therefore,
provision should be made to give a
portion of the collection of taxes and
duties to the Development Authority.

It these changes were to be made
in this Bill, this Bill will go to a very
great extent to meet the requirements
of the day. and public opinion will be
represented in the Authority as far
as possible.
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Shri Jadhav: Sir, there is no quorum
in the House.

Shri V. P. Nayar (Quilon): This
appears to be the fourth or fifth
time. It 1s obvious that hon. Mem-
bers are very anxious to attend the
House but the number fixed for the
quorum seems to be rather too high.
1 may suggest that the gquorum may
be reduced to 5 or 10.

Laln Achint Ram: It 15 better to
settle this afterwards.

Mr. Deputy-Speaker: Can I do it
or the House can do it?

Shri V. P. Nayar: The House is to
discuss the rules of procedure. There
are several committees.

Mr. Deputy-Speaker: The bell is
being rung.

Now, the hon.
continue.

Member may
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The Lok Sabha then adjourned &ill

Eleven of the Clock on Thursday, the
12th December, 1987.





